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CENTRAL ADMINISTRATIVE TRIBUNAL.. -
BENCH AT MUMBAI

ORIGINAL APPLICATICH Ng. . 175 /1994

Date of Decision: (gz/i’ﬁ

Na‘Silekar_

Petitioner/s
Shri M,Avvub.' - Advocate  for the
Petitioner/s
V/So .
shri E, S,Lambat, Advocate for the
: Respondent/s
CORAM

Hon'ble Shri B. S. Heade, Member (6! ,-

'Hon'ble Shri M, R, Kolhatkar, Member ()

(1) To be referred to the Reporter or nok ? X '

~. . (2) Whether it needs to be circulated to X
: cther Benches of the Tribunal ?

KA, sy -

7 _ S . (M. R. KOIHATKAR) '
abp., L S - MEMBER(A)
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IN THE CENTRAL ADRDMINISTRATIVE TRIBUNAL

GULE STAN BIDG,NQ.6, FRESCOT RD, 4TH FLOCR.,

MUMBAL - 400 001,

ORIGINAL APPLICATION NO: 175/94.

?V”WNA nATED THIS (£ # DAY OF NOVEMBER, 1996,

CORAM : Hon'ble shri B,S.Hegde, Member(J).

Hon'ble shri M.R.,Kolhatkar, Member (A},

Nu Silekar,

office supdt, Grade-II,

In Chief TXR Cffice S.E.Rly,

Nagrur - 1. 7+ Applicant.

By Advocate shri M. ayyub,

v/s,.

The Union of Indig Through:-

1. The secretary,
Ministry of Railways, Rail Bhavan,

b Railway Board, Rafi Marg,

—~f

NEW I'EIHI - 110 001.

2. The General Manager,
south Eastern Railway.
Garden Reach,
CAICUTTA - 700 043.

3, The Pivisional Railway Manager,
south Eastern Railway.
Kingsway, .
NPGPUR - 440 Oolq PR ReSpondentS.

By Advocate shri P, s.Lambat,

ioan-ng
X Pér shri M. R. Kolhatkar, Member{a) X
In this 02, the applicant has sought stepring up of
his pay with reference to his juniors, Althoudh this ig a

single Bench matter, it was heard by Pivision Bench as a sister

] -—""'"-J
' case namely OA-465/93 was linked up with this OA, we( Have

e P ar- .
disposﬁiciﬁ%23§0A by/separate order,

2. " The grievance of the applicant is that while {3

. L]
§ T,

/ﬂ\\;ﬂagworking as material checker he was ypitrarily reverted
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vide order dated 7/8/75 which order of reversion was challenged by
him in the High Court and tre same was sent aside, Thereafter, ttre
applicant was given Proforma seniority as Junior Clerk w.e,f, 5/12/74
and subsequent promotions as Senior Clerk and Head Clerk.

3. = The arplicant has stated that tis pay was fixed at
Rs. 1650/~ as in aAugust, 23, but his juniors are having their Basic fay

as ®%,1800/-;for example Kum,shobhna Gosavi and shri N,G.Shendewale,

4, Respondents have conceded that the appiicant was
. giver: the benefit of notional seniority as stated by him but since hisg
seniority has been challenged by shri N.G.shindewale in 0A-465/93
hence no decision for stepping up of pay was taken by respondents.
 The respondents have further stated that the claim of the applicant
for rayment of arrears arising out of sterping upr of pay would be

time barred,

5. Since the challenge to the geniority of the aprlicant
raised in OA-465/93 has failed vide our oruver of today dispOsing of
the OA we are of the view that the OA must succeed, So far as the
arrears are concerned, the limitation would apply thereto., OA has
been filed Qn_3/2/94 and therefore the notionagl pay fixation of
applicant with reference to gpplicant's immediate junior should be
done from 1/12/74 Lut the actual payment to the applicant should ke
confined to one year prior to the date of £iling of the BA namely
2/2/93., The pay fixation and payment of arrears with reference to

—~« the immediate junior should ke made to the applicant within 3 months

of the date of communication of the order,

6, The OA is therefore disp05e6 of dntthese terms
with no orders as to costs.

 Mebliter Wyt

(-M.R.KOLHATKAR) (B. S. HEGDE)
MEMBER (A) MEMRER {J)

abp .




